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IN THE CENTR1L ADMINISTRATIVE TRIBUNAL 

NEW BOMBAY BENCH 

10A.No.27, 	 198 
T. A. No. 

DATE OF DECISION 

L 	 Petitioner 

Advocate for the Petitioncr (s) 

Ver5 us 

Respondent 

- Advocate for the Respondent(s) 

CO RAM 	 - 	 \) 

-k,e Hon'ble Mr. 	 '- 	
:c\ \cSc, )\ 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ?ii 

To be referred to the Reporter or not? 

Whethi theiFLordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal ? ii) 



/ 

IN THE CENTRAL ADWi.NISTRATIVE TRIBUNAL,BONBAY BENCH 
CIRCUIT BENCH : NAGkUR 

Registration T.A.No. 296 of 1987 

Vinay Vasant Mudliar 	.... 	 Applicant 

Vs. 

Union of India & Others .... 
	 Respondents 

/ 

Hon'b].e I'k',Justice U.C.Srivastava,V.C. 
Hon'b].e Mr. N.Y. Priolkar. lviember (A 

(By Hon.Mr.JUStiCe U.C.rivastava, V.C.) 

Counsel for the parties states that the • 

applicant has now been transferred to Nagpur, that is 

the main relief which has been claimed by the applicant 

in this application, has thus been granted* 

who is 
2. 	The applicant/present in person also admitc 

is position through his Counsl. In view of the fact 

that the relief which has been prayed by the applicant 

has been granted, this application becomes infructuous. 

However, so far as the question of arrears and salary 

etc is concerned, the applicant may approach the 

department £irst,Merely because this application is 

dismissed that would not stand in any way • But 

falling in thL same he maykentitif to approach this 

Tribunal. With this obvervatiofl this application is 

dismissed having become infructuous. 
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(sph) 
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NemberCi Vice- Chairman, 

- 


